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Phulkaries

*2502. Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number, if any, of “Phul-
karies” (a handicraft product of
Punjab) exported to foreign coun-
tries during 1953-5¢4 and 1954-55; and

(b) the future policy of Govern-
ment with regard to its export?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a)
“Phylkari” does not figure as g distinct
item in our Export Trade Statistics.
The information desired by the hon.
Member is, therefore, not available.

(b) Government is encouraging ex-
port of handicrafts including “Phul.
karies"'.

Sardar Iqbal Singh: May I know
whether the Government are aware of
the fact that this is one of the most
popular handicraft in foreign coun-
tries and a handicraft which is most
purchased by the foreigners in this
country?

Shri Kanungo: Up till now, there
has not been much of export enquiries
for this article from the co-operatives
and export organisations with which
Government are connected.

Sardar Iqbal Singh: May I know
whether the Government will take
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some steps for the development of this
handicratt?

Shri Kanungo: Steps will be taken
on the recommendations of the Handi-
crafts Board and the State Govern-
ment.

ExXPORT AND IMPORT LICENCES

*2504. Shrimati Ganga Devi: Wwill
the Minister of Commerce and Indus-
try be pleased to state:

(a) the number of cases where im-
port and export licences granted to
certain individuals were not utilized
by them but were sold in the open
market to other parties: and

(b) the action taken against such
persons?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a)
and (b). Precise and complete infor-
mation is not available. Out of 387
cases reported, in 1964 six firms were
blacklisted and two warned for trafick-
ing in licences. Charges in 17 cases
were not proved while 12 cases, are
still under investigation.
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